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THE VICE-CHAIRMAN (SHRI1
JAGESH DESAI): Mr. Mishra, you
can continue opn the next non-official
day allotteq for Bifls. Now. we take
up Special Mentions.
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SPECIAL .MENTIONS.
Citizenship Rights to People of Sikkim

SHRI CHITTA BASU (West Ben-
gal): Mr. Vice-Chairman, Sir, with
your kind permission, T rise to draw
the attention of the Government, par-
ticularly of the Prime Minister, tc
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_cently, thc Government
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a very important issue. (Interrup
tions) This relates to the problem
of citizenship in Sikkim. Sir, Sik
kim. Sir, Sikkim g very much a
part of India today. I {ake this op-
portunity to draw the attention of the
Government  through you, Sir, to
three major and basic problems whica
the people of Sikkim are facing to
day. When the President of the coun-
try was pleased to visit Sikkim re
of Sikkin sub-
mitted 3 memorandum on these three basic
and important issues. These basic and
important issuegs have a direct bear-
ing on the political, economic and social
life of Sikkim, This memorandum was
submitted on 6th October. The issues
identified were : restoration of seat reser-
vation in the State Legislature for the eth-
nic communities of Sikkimese origin,
namely, Lepchas, Bhutias and Nepalese;
citizenship to those who were inadvertent-
ly left out of the Sikkim Subjects Regis-
ter and, thirdly, inclusion of the Nepalese
language in the Eighth Schedule of the
Constitution, Now, I need and explain the
merit of each of these issues. It i3 very
much known to the hon, Home Minister,

But I will take this opportunity and I
hope the hon. Home Minister would be
kind enough to pay attention to these

discrepancies which T am going to mention
here. It is relevant to note that the peo-
ple of Sikkim hoped, all of them hoped.
that they would become Indian citizens
from the date of their merger with India,
ie. 26th April, 1975. Tt is further rele-
vant to note that the Goa, Daman

and Diy Citizenship Order of 1962
provided that every " person  wilo or
cither of whose parents or any of

whose grandparents was born before
the 20th December, 1961, in the terri.
tories now comprising the Union Ter-
ritory of Goa, Deman and Diu ghall
be deemed to have become citizens of
India on that date. This order was in
relation to Goa, Daman and Diu after
theiy. merger with the Indian Union.
Similar language was used in the cage:
of the Dadra ang Nagar Havelj Citi-
zenship Order of 1962 angd the Pondi.
cherry Citizenship Order of 1962, 1
will be very grateful to the hon. Home
Minister if he takes note of it, that



" to it.
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in the case of Sikkim, this has not
been adhereg to. There are discre-
pancies in the case of the  citizenship
orcer issued in respect of Sikkimw It
would be cvident, therefore, that
diferent yardstick has been applied in
the case of Sikkim.

THE VICE-CHAIRMAN (SHR)
JAGESH DESAI): Mr. Basu, please be
bric” Yoy have already taken four miun-
utes,

SHRI CITTA BASU: I will conclude
in just two minutes. I am not taking
much of your time. Since it is a
matter of discrepancy, I wanted {o
draw the attention of the Government
Sir, it would be evident from
this that different yardsticks, have been
adhered to in the case of giving citi-
zenship pights to the people of those
Stateg and territories who have mer.
ged with India, The magnitude of the
problem can be estimated from the fact
that s person, to qualify himself or
herself for becoming 5 Sikkimese sub.
ject. under the provisions of the
Sikkim Subjects Regulation Act, 1961,
has {o be a resident in the territory
of Sikkim for a period of 15 years
tmmediately before the 3rd July, 1962.
This means, in actual practice, in the
present context, 1946 would be the
cut-off year for the acceptance of citi-
zenshin right of Sikkim. This is
anarchism in view of the fact that the
cut-off year in case of Assam has been
fixed as 1871 If 1971 is the cut.oft
year for the recognition of Indian citi-
zenship in the case of Assam ana other
places, what is the reason that the
Sikkim people will have to adhere to
a cut-off year of 1946? This ig gross
anarchism and this ig likely to create
misunderstanding among the people of
Sikkim. T cannot say all the things
that I have heard from important
polifical leaders of Sikkiy which I
visited recently. I woulg only em-
phasize that the divisive and gepa-
ratist forces are raising their heads in
Afferent parts of the country, parti-
cularly in North-East India. The Gov-
ernment of India shoulq not lose time
to clarify its position with regard to
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this very important basic and funda-
mental issue. Sir, the Government is
already in the know of the things.
The President knows about it. I sim-
ply want that the hon. Home Minister
should make a full-fledged statement
in the House clarifying the Govern-
ment of India’s position so that the
Government of Sikkim ang the people
of Sikkim coulq understand what the
Government’s attitude ig in respect of
their basic demand.

Drought situation in Karnataka

SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman, Sir,
I am glad my friend Shri Narayan
Datt Tiwari is present in the House.
With your permission, Sir, I refer tu
the drought situation in Karnataka the
drought situation is wide spread in
all over India this time. It has been
unprecedented, but in the case of
Karnataka there has been continuing
drought for the last four years. No
other part of the country has faced
this difficult situation. Even this year
nearly 50 per cent of the area and 50
per cent of the people are suffering
from arough and its consequences, It
hag adversely affected agriculture, irri-
gation, power. It has also affected em-
ployment. I am not going to the ques-
tion of drinking water, fodder and the
rest of it. But Karnataka ig not re-
ceiving adequate assistance from ib-
Centre. This year the Central Goverr
ment has so far given Rs, 34  crores
whereas the Government of Karnataks
in the memorandum demanded more
than Rs, 200 crores. I would like my
friend, the Finance Minister, to consi-
der that drought in 1987 is not con-
fined to this year only as it is a
conlinuing one, There has been inade
quate assistance from the Centre in
the last four years The finances of
1the Government of Karnataka have
been strained to the utmost. As a
mattey of fact the Governmen* of
Karnataka hag to find resources to
bear their administrative bill. Very
little resources are left for relief work.
Still the State Government jg mobilis-
ing ail the resources to meet this



